
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 01/09/2026

(2017) 03 RAJ CK 0013

In the Rajasthan High Court

Case No : 1102  of  2017

Kapil Kumar Jain S/o Shri Ashok Kumar Jain APPELLANT

Vs

State of Rajasthan RESPONDENT

Date of Decision : 01-03-2017

Acts Referred:

Citation : (2017) 03 RAJ CK 0013

Hon'ble Judges : Kanwaljit Singh Ahluwalia

Bench : SINGLE BENCH

Advocate : Raghunandan Sharma, S.K. Gupta

Judgement

1. The learned counsel for the parties are in agreement that the present writ
petition is squarely covered by a judgment rendered by a coordinate Bench at
Principal Seat at Jodhpur, on 9.2.2017, in bunch of writ petitions, lead case being
Mukesh Kumar Tailor vs. State of Rajasthan & Anr., SBCWP NO .750/2017.

2. In view of joint prayer made by the learned counsel for the parties, the
present writ petition is disposed of, in same terms as in the case of Mukesh
Kumar Tailor vs. State of Rajasthan & Anr., SBCWP NO .750/2017 decided on
9.2.2017. It is further clarified that the petitioners will not be ousted merely on
the ground that their documents were verified in the year 2012 and same cannot
be verified now.
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